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A-K.Chatterjee, VC

Both the counsel are present. The cou@sei for the peti-
‘ .
tioner states on instruction that he does not .ish to
application,

proceed with the
In such circumsﬁance we find |
‘ .

t not fi ie -
n/o A t to issue any con

tempt rule. CPC is accordingly dismissed as not pressed.,
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